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$~65 

* IN  THE  HIGH  COURT  OF  DELHI  AT  NEW  DELHI 
 

%             Date of Decision: 21
st 

April, 2025 

 

+  CM(M) 700/2025 & CM APPL. 22649/2025 

 

 SANDEEP PRAKASH SHARMA 

.....Petitioner 

Through: Mr. Anjaneya Mishra, Mr. Sahil and 

Mr. Nidhish, Advocates.  

 

    versus 

 

 RAGHU MENON AND ANR 

.....Respondent 

Through: Mr. Vineet Jhanji with Mr. Imran 

Moulaey and Ms. Ritika Jhanji, 

Advocates.   

 

 CORAM: 

 HON'BLE MR. JUSTICE MANOJ JAIN 

    J U D G M E N T (oral) 

 

1. Petitioner has filed a suit for possession, recovery of arrears of rent and 

damages against defendants i.e. Mr. Raghu Menon and his wife Ms. Pallavi 

Menon (respondents herein).  

2. The grievance in the present petition is, merely, to the effect that there 

is delay in disposal of several applications and the learned Trial Court may, 

therefore, be requested to consider and expeditiously dispose of such 

applications, in accordance with law.  

3. Learned counsel for respondent No. 2(defendant wife) appears on 

advance notice.  
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4. According to plaintiff, he has moved an application under Order XII 

Rule 6 CPC and also under Order XXXIX Rule 10 CPC.  

5. It seems that defendant-husband has also moved an application under 

Order VII Rule 11 CPC.  

6. Learned Counsel for defendant-wife has no objection if all these 

applications are directed to be disposed of expeditiously.  

7. The next date before the learned Trial Court is stated to be 28.05.2025. 

8. It also seems quite obvious that there is some matrimonial discord 

between the defendants. 

9. Be that as it may, the present petition is disposed of with request to 

learned Trial Court to take up all these applications on the date fixed i.e. on 

28.05.2025 and to make best endeavour to dispose of all such applications 

within a further period of three months.  

10. Petition stands disposed of in aforesaid terms. 

11. The pending application also stands disposed of in aforesaid terms.  

 

 

 

(MANOJ JAIN)                                                                                 

JUDGE 

 APRIL 21, 2025/sw/pb 
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